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IN THE INCOME TAX APPELLATE TRIBUNAL
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BEFORE HON’BLE SHRI MANU KUMAR GIRI, JUDICIAL MEMBER AND
HON’BLE SHRI AMITABH SHUKLA, ACCOUNTANT MEMBER

MY 3 H./ITA No.1510/Chny/2025
Assessment Years: 2020-21

Abhishek Mehta, Income Tax Officer,
No0.8, Suraj Kunj, Rutland Gate, Corporate Circle-3(1),
5th Street, Nungambakkam, Chennai.

Chennai-600 006.
[PAN: ADXPA8566D]

Srdiardf/Appellant) (TcTf/Respondent)
Srftardf #1 3R A/ Assessee by . Mr.Hitesh, Advocate for Mr.D.Anand,
Advocate.
Tadf iR A /Revenue by : Mr.P.Krishna Kumar, JCIT
FAATg Pt dARIG/Date of Hearing :14.08.2025
UIYUI &1 981G /Date of Pronouncement :14.08.2025
3SR/ ORDER

PER MANU KUMAR GIRI, J.M :

This appeal is filed against the order of the CIT(A), NFAC, Delhi
dated 17.01.2025 for the assessment year 2020-21.
2. At the outset, the Ld.Counsel for the assessee seek to withdraw this
appeal as there is no penalty order passed by the AO in this assessment
year. The Ld. DR has not objected to the prayer of the assessee.
3.In the light of above statement given by the Ld.Counsel for the

assessee, we allow the assessee to withdraw this appeal.



ITA No.1510/Chny/2025 (AY 2020-21)
Abhishek Mehta.

4. In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced on 14.08.2025 at Chennai.
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